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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNA 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

APPEAL NO. 44 OF 2025 

M/S URJA STONE QUARRY … APPELLANT

VERSUS 

STATE IMPACT ASSESSMENT 

 AUTHORITY, GUJARAT AND ORS  … RESPONDENTS

  ADDITIONAL REPLY ON   

BEHALF OF THE APPELLANT 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

The Appellant above-named most respectfully submits this reply along 

with supporting documents to clarify the factual position regarding the 

mining lease and the status of the road in its vicinity: 

1. The Appellant submits that the present Appeal has been filed by the

Appellant impugning the order dated 11th March 2025. The Appellant

submits that vide the said order, the Respondent No.1 was pleased to

reject the application for reappraisal of the Environmental Clearance of

the Appellant. The sole reason for rejection of the application was that

there is a public road at a distance of 200 meters from the lease of the

Appellant and thus it did not meet the distance criteria (Pg No.19 of the

Appeal Paper Book).
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2. The Appellant submits that the office of the Executive Engineer vide

his letter dated 21st January 2026, which was in response to the letter

dated 5th January 2026 of the Respondent No.1 has certified that the

road is a private road and not a public road. Copy of the letter dated 21st

January 2026 alongwith its English Translation of the Executive

Engineer is annexed hereto and marked as ANNEXURE – A-1. The

Appellant submits that a similar certificate was issued 26th December

2024. Copy of the certificate dated 26th December 2024 is annexed

hereto and marked as ANNEXURE – A-2.

3. The Appellant submits that the Office of Road and Building

Department, Vyara, District Tapi has issued a certificate to the

Appellant dated 12th March 2026. In the said certificate it has clarified

that the nearest road from the northern side of the lease is at 325 meters

and Balapur-Putali Road is 370 meters away from southern side of the

lease. Copy of the certificate dated 12th March 2026 and its English

translation is annexed hereto and marked as ANNEXURE-A-3.

4. The Appellant submits that the Sarpanch of Rajkuva Group Gram

Panchayat has issued a certificate to the Appellant dated 12th March

2026. In the said certificate the Sarpanch of Rajkuva Group Gram

Panchayat has clarified that the distance of the quarry from the main

road is approximately 325 meters on one side and about 350 meters on

the other side. It is further clarified that the said road is no obstruction

or inconvenience being caused to the villagers or public due to the

quarry operations. Copy of the certificate dated 12th February 2026 and

its English translation is annexed hereto and marked as ANNEXURE-
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A-4. The Appellant further submits that the Gram Panchayat on 7th 

December 2024 (Pg 168-169 of the Appeal Paper Book)  had issued 

a certificate stating that it is not a public road and is only used for 

private purposes of the Appellant. 
5. The Appellant submits that there is also difference between the

geographical co-ordinates (longitude and latitude) of Appellant’s

Mining Lease and District Survey Report of  Tapi. Copy of the Chart of

geographical location and Google Image is annexed hereto and marked

as ANNEXURE-A-5.

6. The Appellant submits that in view of the above-supported documents

and clarifications, it is established that the road in the vicinity is private

and not a public thoroughfare, and the Respondent No.1 has taken a

decision based on incorrect and erroneous geographical co-ordinates.

Thus, it is prayed that the impugned order may be quashed and set aside

and the case be remitted back to the Respondent No.1 to consider it

from the stage of reappraisal of the application for grant of EC in view

of the documents submitted above. The Appellant submits that this

Hon’ble Tribunal in a batch of cases has passed a similar order on 9th

December 2025. Copy of the order dated 9th December 2025 is annexed

hereto and marked as ANNEXURE – A-6.

7. The Appellant submits that this Hon’ble Tribunal in the similar matter

which was heard on 13th February 2026, in the said matter the Appellant

(Jadvaji Raviji Vekhariya) submitted certificate from Deputy Executive

Engineer’s Office, Panchayat R & B Sub.-Division, Bhuj and in the said

matter this Hon’ble Tribunal on the basis of the said certificate set aside
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the Impugned order and Appeal was allowed. The Appellant submits 

that the present matter is of similar nature. Copy of the order dated 13th 

February 2026 is annexed hereto and marked as ANNEXURE – A-7. 

Date: 23/03/2026 

Place: Pune 

  Advocate for Appellant 
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Office of the Executive Engineer 

Panchayat (R&B) Division, Tapi-Vyara Block No. 10, First Floor, Jilla Seva Sadan, 
Panwadi, Ta. Vyara, Dist. Tapi. PIN: 394652 Email Id: exepantapi@gmail.com 

No./Ji.Pa./Construction/Vashi/400/2026 Date: 21/01/2026 

To, 

Tejas Amarsinhbhai Chaudhary  
Urja Stone Quarry  
Bamnamalnjhik, Ta. Vyara, Dist. Tapi. 

Subject: Regarding issuance of N.O.C. (No Objection Certificate) 

Reference: 

1. Your letter dated 16/01/2026.
2. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

GUJARAT No. SEIAA/guj/gen-195/9/2026 Dt. 05/01/2026.
3. Letter from the Deputy Executive Engineer, Panchayat (R&B) Sub-division,

Vyara, Letter No. 129/2026 dated 19/01/2026.

With Jai Bharat and reference to the above subject, you requested an N.O.C. via 

reference (1). Regarding the said road, it is to be informed that the road leading from 

the Primary School in Bamnamalnjhik village towards Urja Stone Quarry is under 

private ownership. As shown in the maps, it is separate from the Balpur Khuntadiya 

Road (M.D.R. - Main District Road). This certificate is issued accordingly. 

(Signed)  

Executive Engineer  

Panchayat (R&B) Division, Tapi-Vyara 
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I 
l!_RUE TRANSLATION 

Executive Engineer Office 

Panchayat (R. & B.) Division Tapi-Vyara 

Block No.10 First floor, District Service Sadan 

Panwadi, Ta.Vyara, Dist-Tapi. 
I 

Out No./Dis. Pan ./Construction/Vash i-6055/2024 Date : 26/12/2024 

To, 

Tejas A. Chaudhari 

Urja Stone Quarry, 

Bamnamal Najik, 

Ta. Vyara, Dist-Ta pi. 

Subject: Matter of giving N.O.C. 

Reference : (1) Your's letter dated 09/12/2024 

(2) Deputy Executive Engineer shri, Panchayat (R & B) 

Sub-division Vyara's letter No.Out No./2282/2024 

dated 20/12/2024. 

With regard to the above subject and reference it is informed that you 

have demand for N.O.C. with reference-1. With regard to the said road it is 

informed that at Bamnamal Najik village the approach road from primary 

school towards prabhat stone quarry & urja stone quarry which is privately 

owned & is different from Balpur Khutadia road (M.D.R.) as suggested in the 

map. A certificate is issued in that regard. 

S/d 

Executive Engineer 

Panchayat (R&B) Division 

Tapi-Vyara. 

,M Cona.n11 on nu1.!£t"~(i~I JY.!J, C • 
ltavt been trlntlated by ahrt ;)"" ! ! '1 f-0, • G' f <A ft' I 
•ho appeared and admitted before m• that thll 
document 11 tht trut end correct tranalatlon ol 
lhl original 

7-~~J._. 'have att&1ted on, ________ day of 
JV}Wµh-

Ofac:t VYAAA, Tapl Dial 
tltrlll No0l)6 of Z0 ~ 

~ 
.JIG 8. PAnl 
ADVOCATE & NOTAAf 

GOVT. OF INOl.4 
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Executive Engineer 

Office, District: Tapi-Vyara 
394650 

Block No.10, Jilla Seva sadan, 
Panwadi, Ta.Vyara, Dist.Tapi- 

Phone No. (02626) 220418 
Fax No. (02626) 220419 

Email- rnbtapi@yahoo.in 

Outward No.CB/655/2026 
Date 12/03/2026 

To, 

Tejas Amar Singh Choudhary, Proprietor, 
Urja Stone Quarry, 

Bamnamal Najik, Vyara, 
Dist. Tapi-Vyara 

Subject:- Matter of issuing a certificate stating that the Urja Stone Quarry is          
not located within 200 meters of a public road. 

Reference  :-   (1) Your application dated 12/03/2026 

(2) Letter of Sarpanch, Ramkuva Juth Gram Panchayat and Talati 
Dist.Tapi-Vyara dated 12/02/2026 

(3) Executive Engineer, Vyara (M.M.) Sub-Division, Vyara, 
Letter No. PB/Vyara/295/26 dated 12/03/2026 

In  accordance  with  the  above  subject,  it  is  to  be  informed  that,  as  per  your 
application in reference letter - 1, in the old revenue survey no. 39 of the village near Moje. 
Bamanmal Najik of Tapi District Sub-district and Taluka Vyara, the new Block no. 59/1 is 
the  non- Agriculture  land  for  industrial  purposes,  Urja  Stone  Quarry.  It  is  demanded  in 
reference letter-1 to issue a certificate that the said Urja Stone Quarry is not located at a 
distance of 200 meters from the public road. Accordingly, taking into account the reference 
letter-2 and reference letter-3, it is to be informed that the Dhat Sankli Public Road towards 
the north from the said Urja Stone Quarry is located at a distance of 325 meters. Also, the 
Balpur Khutadia Public Road towards the south from Urja Stone Quarry is at a distance of 
350 meters. Which is confirmed by this office. It's good that you know that. 

Executive Engineer 

Tapi (Ma.M.) Department 

Vyra 

Copy sent to Additional Deputy Executive, Vyara (Ma.M.) Sub-Division, Vyara for 
information. 

Symbol 

of 

Satyame 
v Jayte 
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ENGLISH TRANSLATIONS OF ANNEXURE-A-4

Ramkuva Juth Gram Panchayat 
At & Post: Ramkuva, Taluka: Vyara, District: Tapi 

Sarpanch: Daxaben Vijaybhai Chaudhary 
Mobile: 95867 04737 

Outward No. 
Date: 12/02/2026 

Moje Ramkuva Juth Gram Panchayat has written that, old revenue survey no.39 of 
the village Moje Bamnaman Najik of Tapi District Sub-District and Taluka Vyara, its new 
block no. 59/1 is non-agricultural land for industrial purposes, whose area is 2-36-00 sq.m. 
Out of which in 0-83-93 sq.mtr., Urja stone quarry is located. While measuring the location 
of the said land, there is a public road connecting Village Dhat Sankli at a distance of 325 
meters towards the north of the said land. And there is a public road from Balpur Khutadia 
public road at a distance of 350 meters towards the south of it. 

The above example has been certified after personally verifying the measurement of the 
said land in person. 

Signature Signature 

Talati-cum-mantri        Sarpanch 

Ramkuva Group Gram Panchayat Ramkuva Group Gram Panchayat 

Ta. Vyara,  Dist. Tapi Ta. Vyara,  Dist. Tapi 

Round Seal of 

Ramkuva 
Group Gram 
Panchayat 
Vyara, Dist. 
Tapi 

Round Seal of 
Ramkuva 
Group Gram 
Panchayat 
Vyara, Dist. 
Tapi
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Sr. 

No. 

PROPOSAL 

NO 

DISTRICT NAME 

AND 

ADDRESS 

LAT LONG AS PER THE PARIVESH 

PORTAL 

LAT LONG AS PER THE MINING 

PLAN 

LAT LONG AS PER THE DSR Remarks 

1. 501985 Tapi M/s Urja 

Stone 

Quarry, 

C/o Shri 

Tejas 

Amarsingh 

Chaudhary 

Village- 

Bamnamal 

Najik, 

Taluka- 

Vyara, 

Dist- Tapi. 

(Gujarat). 

1 21°00'44.7"N 73°22'28.2"E 

2 21°00'45.2"N 73°22'28.2"E 

3 21°00'43.4"N 73°22'24.4"E 

4 21°00'45.1"N 73°22'25.8"E 

5 21°00'42.9"N 73°22'29.2"E 

1 21°00'44.7"N 73°22'28.2"E 

2 21°00'45.2"N 73°22'28.2"E 

3 21°00'43.4"N 73°22'24.4"E 

4 21°00'45.1"N 73°22'25.8"E 

5 21°00'42.9"N 73°22'29.2"E 

1 21°00'42.29"N 73°22'24.30"E 

2 21°00'40.32"N 73°22'28.73"E 

3 21°00'41.85"N 73°22'29.40"E 

4 21°00'43.67"N 73°22'28.37"E 

5 21°00'44.00"N 73°22'28.28"E 

Parivesh 

Portal & 

Mining Plan 

Coordinates 

are 

Same 

But 

DSR 

Coordinates 

change 

ANNEXURE-A-5
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Page 1 of 17 

Item No.3.1+  (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 

APPEAL NO.33 OF 2025 (WZ) 

M/s. Gurukrupa Stone Quarry Works 

…..Appellant 

Versus 

State Environment Impact Assessment Authority Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.34 OF 2025 (WZ) 

M/s. Jai Sainath Quarry Works 

…..Appellant 

Versus 

State Environment Impact Assessment Authority Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.35 OF 2025 (WZ) 
     I.A. NO.227 OF 2025 (WZ AND I.A.NO.849 OF 2025 

M/s. Gurukrupa Stone Quarry Works 
…..Appellant 

Versus 

State Environment Impact Assessment Authority Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.36 OF 2025 (WZ) 

M/s. Jai Sainath Quarry Works 
…..Appellant 

Versus 

ANNEXURE-A-6

236

259



Page 2 of 17 

State Environment Impact Assessment Authority Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.37 OF 2025 (WZ) 

Ajaysinh Bhupatsinh Suratia 

…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.38 OF 2025 (WZ) 

M/S Dharma Quarry Works 
…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.39 OF 2025 (WZ) 

M/s. Dharma Quarry Works 
…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.40 OF 2025 (WZ) 

M/s. Dharma Quarry Works 
…..Appellant 
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Page 3 of 17 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.41 OF 2025 (WZ) 

M/s. SRG Stone LLP 

…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.42 OF 2025 (WZ) 

Rajnikant Bhikabhai Desai 

…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.43 OF 2025 (WZ) 

Mr. Hasmukhlal M. Shah 
…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.45 OF 2025 (WZ) 

M/s. Prabhat Stone Quarry 

…..Appellant 

Versus 
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Page 4 of 17 

State Environment Impact Assessment Authority, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.46 OF 2025 (WZ) 

M/s. Shree Mukesh Quarry Works  
…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.47 OF 2025 (WZ) 

M/s. Shree Mukesh Quarry Works  

…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.48 OF 2025 (WZ) 

M/s. Shree Mukesh Quarry Works  

…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.49 OF 2025 (WZ) 

M/s. Shree Mukesh Quarry Works  

…..Appellant 

Versus 
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Page 5 of 17 
 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  

….Respondents 
 
 

AND 
 

APPEAL NO.67 OF 2025 (WZ) 

 
 

M/s. Umiya Quarry Works    
…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  

….Respondents 
 

AND 

 
APPEAL NO.68 OF 2025 (WZ) 

 
 

M/s. Shree Mukesh Quarry Works     

…..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 
AND 

 
APPEAL NO.69 OF 2025 (WZ) 

        

M/s. Shree Ram Quarry Works 
…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  

….Respondents 
 

 
AND 

 

APPEAL NO.70 OF 2025 (WZ) 
 

 
M/s. Shree Mukesh Quarry Works    

…..Appellant 

 
Versus 
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Page 6 of 17 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.72 OF 2025 (WZ) 

M/s. Shree Mukesh Quarry Works  

…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.73 OF 2025 (WZ) 

Mr. Devanandbhai Ramabhai Kandoriya 
…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.74 OF 2025 (WZ) 

M/s. Simandhar Quarry Works  
…..Appellant 

Versus 

State Environment Impact Assessment Authority, Gujarat & Anr. 
….Respondents 

AND 

APPEAL NO.75 OF 2025 (WZ) 

M/s. Krishna Stone Quarry  
…..Appellant 

Versus 
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Page 7 of 17 
 

State Environment Impact Assessment Authority, Gujarat & Anr.   
….Respondents 

 
AND 

 
APPEAL NO.77 OF 2025 (WZ) 

 

 
M/s. Gurukrupa Stone Quarry Works 

…..Appellant 
Versus 

 
 

State Environment Impact Assessment Authority Gujarat & Anr.  

….Respondents 
 

AND 
 

APPEAL NO.78 OF 2025 (WZ) 

 
 

M/s. Gurukrupa Stone Quarry Works 

…..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority Gujarat & Anr.  

….Respondents 
 

AND 

 
APPEAL NO.83 OF 2025 (WZ) 

 

 
M/s. Shiva Quarry Works    

…..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 
 

AND 

 
APPEAL NO.84 OF 2025 (WZ) 

 
 

M/s. Ekta Metals    

…..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 
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Page 8 of 17 
 

 
 

AND 
 

APPEAL NO.85 OF 2025 (WZ) 
 

        

M/s. Shiva Quarry Works  
…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  

….Respondents 
 

AND 
 

APPEAL NO.86 OF 2025 (WZ) 

 
M/s. Kashyapi Quarry Works    

…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 
AND 

 

APPEAL NO.87 OF 2025 (WZ) 
 
 

M/s. Shiva Quarry Works    
…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 

AND 
 

APPEAL NO.88 OF 2025 (WZ) 

        
M/s. Shreyas Quarry Works  

…..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 
 

AND 
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Page 9 of 17 
 

 
APPEAL NO.89 OF 2025 (WZ) 

 
 

Ajaysinh Bhupatsinh Suratia 
…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  

….Respondents 
 

AND 

 
APPEAL NO.90 OF 2025 (WZ) 

        
M/s. Kashyapi Quarry Works    

…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.   
….Respondents 

 

 
AND 

 
APPEAL NO.92 OF 2025 (WZ) 

 

 
Raijibhai Laxmanbhai Parmar   

…..Appellant 

 
Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.   
….Respondents 

 
 

AND 

 
APPEAL NO.93 OF 2025 (WZ) 

        

 
Mr. Vikrambhai B. Parmar & Mr. Jitendrasinh B. Jadeja 

…..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 
AND 
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Page 10 of 17 
 

APPEAL NO.94 OF 2025 (WZ) 
       

  
Mr. Parsotamdas Devsibhai Patel  

  …..Appellant 
 

Versus 

 
 

State Environment Impact Assessment Authority, Gujarat & Anr.  
….Respondents 

 
 

AND 

 
APPEAL NO. 95 OF 2025 (WZ) 

 
 

Rajnikant Amrutlal Patel  

…..Appellant 
 

Versus 

 
 

SEIAA, Gujarat  
….Respondents 

AND 
 

Appeal No. 96 OF 2025 (WZ) 
 
 

Vishnubhai Amrutlal Patel 
…..Appellant 

 
Versus 

 
 

SEIAA, Gujarat  

….Respondents 
AND 

 
Appeal No. 97 OF 2025 (WZ) 

 

 
Thakor Gopalbhai Kalubhai 
 

  …..Appellant 
  Versus 

 
 

SEIAA, Gujarat  
….Respondents 

 
AND 

 

APPEAL No. 98 OF 2025 (WZ) 
 
 

245

268



Page 11 of 17 

Rajnikant Amrutlal Patel  
…..Appellant 

Versus 

SEIAA, Gujarat 

….Respondents 

    AND 

APPEAL NO.99 OF 2025 (WZ) 

Jigarbhai Avinash Brahmbhat 

    …..Appellant 

Versus 

SEIAA, Gujarat 

….Respondents 

AND 

 APPEAL NO.100 OF 2025 (WZ) 

Patel Subhaschandra Ji Jeshingbhai 

…..Appellant 

 Versus 

SEIAA, Gujarat 
….Respondents 

        AND 

APPEAL NO.101 OF 2025 (WZ) 

Sainath Stone Quarry 

…..Appellant 
      Versus 

SEIAA, Gujarat 

….Respondents 

        AND 

APPEAL NO.102 OF 2025 (WZ) 

Vinodbhai Gordhanbhai Hirpara 
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Page 12 of 17 
 

                                                              
…..Appellant 

      Versus 

 
 

SEIAA, Gujarat  

….Respondents 
 

AND 

 
             APPEAL NO.103 OF 2025 (WZ) 

 
 

Jay Jalaram Stone Quarry 

                                                              
…..Appellant 

      Versus 

 
 

SEIAA, Gujarat  
….Respondents 

 
AND 

 
                                     APPEAL NO.116/2025 (WZ) 
 

M/s Arbuda Quarry Works 
                                                 …..Appellant 

Versus 

 
 

SEIAA, Gujarat & Anr.  
….Respondents 

 
AND 

 
             APPEAL NO.120 OF 2025 (WZ) 

 

Himanshu Ramniklal Shah 
                                                              

…..Appellant 
      Versus 

 
 

SEIAA, Gujarat  

….Respondents 
 

 
AND 

 

             APPEAL NO.121 OF 2025 (WZ) 
 

Himanshu Ramniklal Shah 
                                                              

…..Appellant 
      Versus 

 
 

SEIAA, Gujarat  
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Page 13 of 17 

….Respondents 

AND 

APPEAL NO.122 OF 2025 (WZ) 

Rajnikant Gordhanbhai Chaniyara 

…..Appellant 

Versus 

SEIAA, Gujarat 
….Respondents 

AND 

APPEAL NO.155 OF 2025 (WZ) 
I.A. NO.202 OF 2025 (WZ) & 

I.A. NO.203 OF 2025 (WZ) 

M/s. Manico Resources Pvt. 

…..Appellant 

Versus 

SEIAA, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.156 OF 2025 (WZ) 
I.A. NO.200 OF 2025 (WZ) & 

I.A. NO.201 OF 2025 (WZ) 

M/s. Manico Resources Pvt. 
…..Appellant 

Versus 

SEIAA, Gujarat & Anr. 

….Respondents 

AND 

APPEAL NO.157 OF 2025 (WZ) 

I.A. NO.198 OF 2025 (WZ) & 
I.A. NO.199 OF 2025 (WZ) 

M/s. Manico Resources Pvt. 
…..Appellant 

Versus 

SEIAA, Gujarat & Anr. 
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Page 14 of 17 

….Respondents 

AND 

APPEAL NO.124 OF 2025 (WZ) 

Jay Antibhai Mohanbhai Mevada 

…..Appellant 

      Versus 

SEIAA, Gujarat 
….Respondents 

AND 

Appeal NO.152 OF 2025 (WZ) 
I.A. NO.197 OF 2025 (WZ) 

Prajapati Maneklal Bhikabhai 
…..Appellant 

Versus 

SEIAA, Gujarat & Anr. 
….Respondents 

AND 

Appeal NO.153 OF 2025 (WZ) 

I.A. NO.212 OF 2025 (WZ) 

Devjibhai Galbabhai Korot 
…..Appellant 

Versus 

SEIAA, Gujarat & Anr. 

….Respondents 

Date of hearing : 09.12.2025 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER 

Appellants         : Mr. Saurabh Kulkarni, Advocate along with Mr. Adwait 
 Gokhale, Advocate 

Respondents   : Mr. Maulik Nanavati, Advocate for R-1/SEIAA in all Appeals 
 Mr. Pushkal Mishra, Advocate for R-2/MoEF&CC in 
 all Appeals 
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ORDER 

1. In compliance with our previous order dated 01.12.2025, Mr. Maulik

Nanavati, learned counsel, representing respondent No.1 – SEIAA, states 

that they have filed a report in the form of an affidavit dated 08.12.2025, 

stating that re-appraisal was done on the basis of information and 

documents submitted by the appellants in all these appeals. During the time 

of appraisal, the new documents, contentions or submissions and record 

generated after the decision, were found to be out of scope of consideration 

of SEAC and SEIAA.  The appellants have shown errors in geographical 

positioning (latitude and longitude) of their mining area and demonstrated 

that there is variation in the correct geographical coordinates of their leased 

area within which they are conducting mining and the geographical 

coordinates given in District Survey Report (DSR) while describing their lease 

area.  The appellants have placed visual images of defined areas being 

markedly different when plotted on terrestrial maps/cadastral maps by 

feeding the geographical coordinates as stated in the mining plan.  On the 

strength of pictorial material, the appellants have contended that the 

application of proximity criteria by the regulatory authority, even if the 

distance parameter of 200/100 meters is accepted as applicable and 

reasonable, would return erroneous results because of the mismatch in the 

geographical positioning or the location of their mining area.  Therefore, a 

suggestion is given that suitable directions may be issued to District 

Geologist to again visit the mining area of the appellants and earmark the 

exact location of the mining area.  The District Geologist may make suitable 

corrections, if so required, in the locational description of the mining areas.  

Post completion of this exercise by the District Geologist, the regulatory 
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authority i.e. SEIAA and SEAC shall re-appraise the environmental 

clearances granted to the appellants by the District Environment Impact 

Assessment Authority (DEIAA). 

2. It is further mentioned in the report of SEIAA that since it does not

have the authority in law to review and revise its own decision, this Tribunal 

may pass appropriate order directing the appellants to submit fresh 

application via PARIVESH and direct for physical inspection of the mining 

sites by the District Geologist and require the regulatory authority i.e..SEIAA 

to appraise afresh the application of environmental clearance on the basis of 

factual material as may be collected by the District Geologist. 

3. A copy of this report/affidavit has been served on the learned counsel

for the appellants, who does not want to file any rejoinder to this affidavit. 

4. After having gone through the aforesaid affidavit/report of respondent

No.1 – SEIAA, we proceeded to hear this matter finally today only. 

5. The appellants in all these appeals (56 in number, stated above), seek

quashing of the order dated 01.01.2025 passed by respondent No.1 – SEIAA, 

whereby they have rejected the Environmental Clearances  granted to them 

by DEIAA for mining, on the ground that the lease area was situated in the 

riverbed of various rivers and road, which were not found in compliance with 

the distance criteria prescribed by this Tribunal (Principal Bench) in the 

order dated 30.09.2020 passed in Original Application No.85 of 2019. 

6. We have considered these matters at length vide our earlier orders

dated 08.04.2025, 02.05.2025, 13.06.2025, 28.07.2025, 12.09.2025, 

06.11.2025 and 01.12.2025 and in continuation of these orders, we are 

passing this order. 

7. After considering our earlier aforesaid orders and the report/affidavit

dated 08.12.2025 submitted by respondent No.1 – SEIAA, referred to above, 
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we have arrived on a conclusion that the impugned orders need to be set 

aside, because of the discrepancy having been found in the geographical 

location of the leased area, because geographical coordinates in the mining 

plan of DSR of these areas are found to be different. Therefore, distance 

criteria would certainly be affected due to locational discrepancy. No 

appropriate assessment is possible to be done by the SEIAA of these 

Environmental Clearances granted by the DEIAA to the appellants unless 

this discrepancy is removed. 

8. Therefore, in the result, we allow all these appeals (56 in number) and

set aside the impugned orders passed by respondent No.1 – SEIAA, with a 

direction to respondent No.1 – SEIAA that fresh consideration shall be made 

by the SEIAA after ensuring that the discrepancy in the geographical 

locations of the leased area of the appellants i.e. the geographical 

coordinates (latitude and longitude coordinates) in the mining area of the 

appellants is cured by the Authority concerned.  After such exercise is done, 

a fresh order shall be passed by respondent No.1 – SEIAA on the 

Environmental Clearances granted by DEIAA to all these appellants and for 

that, if any application is required to be moved by the appellants before the 

respondent No.1 – SEIAA via PARIVESH, they may move the same. 

9. With above directions, all these appeals (56 in number) are allowed

and disposed of. 

10. No order as to costs.

 Dinesh Kumar Singh, JM 

Dr. Sujit Kumar Bajpayee, EM 
December 09, 2025 

APPEAL NO.33 OF 2025 + Ors. (WZ) 
npj 
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Item No.11  (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 

APPEAL NO.434 OF 2025 (WZ) 

Jadvaji Raviji Vekhariya 

…..Appellant 

Versus 

SEIAA, Gujarat & Ors. 
….Respondents 

Date of hearing: 13.02.2026 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER  

Appellant : Mr. Saurabh Kulkarni, Advocate along-with 

Dr. Prashant Bhat and Mr. Adwait Gokhale, Advocates. 

Respondents : Mr. Maulik Nanavati, Advocate along-with 

Ms. Manvi Damle, Advocate for R-1/SEIAA, Gujarat 

Mr. Pushkal Mishra, Advocate for R-2/MoEF&CC 

ORDER 

1. We are passing this order in continuation the earlier order dated

12.01.2026, in which inadvertently, we had directed learned counsel for 

Respondent No.1- SEIAA, Gujarat to obtain response from the Range Forest 

Officer, Kutch District, instead of directing them to ask for the reply from 

the Road and Building Department with respect to the clarification as to 

whether road passing through the lease area is public road or private road. 

Therefore, to that extent, that order should be treated to be erroneous. But 

despite that error, a Certificate dated 31.01.2026 has been obtained from 

Road and Building Department, i.e. Deputy Executive Engineer’s Office, 

Panchayat R & B Sub.-Division, Bhuj, Kachh, which is annexed at page 

no.225 of the paper book with the additional reply affidavit dated 

ANNEXURE-A-7
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11.02.2026 of the appellant, in which it has been recorded that “road 

constructed is private at his own cost and also for his own purpose and 

that the same is not found in Government record also”. 

2. A perusal of the impugned order dated 22.05.2025 would indicate

that the EC in question was rejected after the re-appraisal on the ground 

that lease area falls in No Mining Zone of the approved DSR and falls within 

200 mtrs. from the public road, which is not complying with the distance 

criteria suggested by the CPCB and accepted by the Principal Bench of this 

Tribunal vide orders dated 21.07.2020 and 18.01.2023 in Original 

Application No.304 of 2019 and the order dated 30.09.2020 passed in 

Original Application No.85 of 2019 (WZ). 

3. Above finding of Respondent No.1- SEIAA, Gujarat is found to be

erroneous in light of the above-mentioned Certificate received from the 

Deputy Executive Engineer’s Office, Panchayat R & B Sub.-Division, Bhuj. 

Therefore, we allow this appeal and set aside the impugned order with a 

direction to the SEIAA, Gujarat to make re-appraisal of the EC in light of 

the said Certificate within a period of one month from the date of uploading 

of this order after giving an opportunity of hearing to the parties concerned. 

Dinesh Kumar Singh, JM 

Dr. Sujit Kumar Bajpayee, EM 

February 13, 2026  

APPEAL NO.434 OF 2025 (WZ) 
P.Kr. 
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